
A detailed discussion will take place 
as to what are the changed circum
stances. If the House comes to the 
conclusion that the Act is no lonijer 
necessary it may be repealed. But 
this wants to go further and say that 
there should be no provision in the 
Constitution at all Empowering the 
Parliament to pass any such law.

So far as the third portion wa:̂  
concerned, it was felt that there were 
a number*of items of a general cha
racter there. It was felt that they may 
not be enforceable in a court of law.
For these reasons, the Committee con
sidered that this may stand over. Ac
tually, instead of saying that it may 
stand over for the present, they said 
that this need not be introduced. Now, 
the hon. Minister for Legal Affairs 
also agree that this may go back to 
the Committee to be reconsidered, by 
which time the House will have an 
opportunity to discuss another motion.
All these matters will be taken into 
consideration by the Committee before 
it sends its revised recommendation 
to the House.

Now, I will put the amendment. Is 
the hon. Member wilhng to accept 
the amendment?

Shri Altekar: I am not prepared to 
accept the amendment tabled, when 
the discussion takes place, at that 
time, we may consider all these aug- 
r.eations.

Mr. Deputy-Speaker: The hon. Min
ister is willing.

Shri Pataskar: At this stage the 
matter is Entirely between the House 
and the Committee. As Government 
we come on the scene only when the 
question comes. As Membters of the 
House we also have some rights; but, 
we say we do not mind if it goes back 
to the Committee.
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Mr. Deputy-Speaker: The question
is:

That at the end of the motion the 
following be added:

' Subject to the modification that 
the Report be referred back to 
the said Committee with instruc
tions to reconsider its ^ecommen-

dation in respect of the Constitu
tion (Amendment) Bill by Shri 
Kamal Kumar Basu.’*

The motion was adopted.
Mr. Deputy-Spaaker: The question

is:
*That this House agrees with 

the Forty-second Report of the 
Committee on Private Members’ 
Bills and Resolutions presented to 
the House on the 15th December, 
1955, subject to the modification 
that the Report be referred back 
to the said Committee with in
structions to reconsider its re
commendation in respect of the 
Constitution (Amendment) Bill 
by Shri Kamal Kumar Basu.’*

The motion was adopted,

Mr. Deput-Speaker: I will take up 
now the Bills to be introduced. Dr. 
N. B. Khare is not here. Shri Raghu- 
nath Singh is also not here. Then Shri 
Syed Kazmi.
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ARBITRATION (AMENDBCBNT) 
BILL

( A m e n d m e n t  of S e c t io n s  2 and 89 
ETC).

Shri (Sultanpur Distt.—
North cum Faizabad Distt.—fik)utli
West): I beg to move for leave to 
introduce a Bill further to amend the 
Arbitration Act, 1940.

Mr. Deputy-Speaker: The question
is:

“That leave be granted to in
troduce a Bill further to amend 
the Arbitration Act, 1940.**

The motion was adopted. 

Shri Kmsmi: I introduce the BIU

CHILD MARRIAGE RESTRAINT 
(AMENDMENT) BILL

( I nsertion  or n ew  section 2A)

Sliri S. V. L. Narasimham (Guntur): 
I beg to move for leave to introduce:




